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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD )

O.A,No, 17\71‘\? : Date of Order : 18.12,97
BETWEEN 3
1. G.Appala-Naidu
2. G.Narasinga Rao .. Applicants,
AND
1, Ministry of Personnel, P.G. and

Pensiohs Department of Personnel

and Training, Govt. of India,

rep. by its Secretary,
New Delni.

2. gggaﬁdﬂﬁgﬁ%agg?erlntendent,
Visakhapatnam.

3, Manager (Personnel),
Naval Dockyarad,

Visakhapatnam, .. Respondents,
g
_F} - -— -—
Counsel for the Applicants _ .o Mr, S,Kishore
‘Counsel for the Respondents .o Mr.V.vinod Kumar
CORAM:

"HON'BIE SHRI R.RANGARAJAN : MEMBER {ADIMV, )

X As per Hon'ble Shri R.,Rangarajan : Member (Admn,) X

None for the applicant, Mr,V.Vinod Kumar, Ileammed

standing counsel for the respondents,

2. Though this OA is posted for dismissal as the learned

counsel for the applicant inspite of repeated orders was not
and ke & alsesd

_presentieven today, Hence the CA is disposed of at the admission

stage itself after perusing the material on record,
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3, There are two applicants in this 0A, The first applicant
was engaged as a nerricated unskilied labourer under the respondent >
organisation from 1,10,20 with bféak of sérvice atidifferent
stages, Likewise the secona applicant has been engaged in the
service from 2.11,92 and was posted in different departments,
By the impugned pmceedings No. PIR/0170/DWL, dated 19.11,96
(A-1) the two applicants were deemed to-have béen g:zg;d from

service w.e.f, 19.11,96.

4, This OA is filed fraying for a direction to the respondents
to regularise theif services in accordance with the proceedings
issuved in No,51016/2/90/Bstt (C), déted 10.9,93 issued by the
Ministry of Personnel and also in accordance with the directions
of this Tribunal in Q0A,71/92 dated 27.1.95 and for a further
declaration that the action of the reslpondents in terﬁndting

the services is arbitrary, illegal and discriminatory.

5. . The applicants in para—é of the OA submits that they

had submitted a representation in this connection and the same

is still pending with the authorities, A éoPy of thé represéntation
is not enclosed to the OA. Hence if a representation had already
filed@ as stated in para-9 of the OA the same should be'dis;osed of
in accordance with the law within a period of 2 months from the

date of receiét of a copy of this order., 1In case no répresentation
has been filed the same should be informed to the applicant for

their action as they deemgd fit.

6. With. the above direction the OA is disposed of dt the

( R,RANGARAJAN )
Member (Admn, )

admission stage itself, NoO costs,

Dated :18th December, 1997

(Dictated in Open Court) mm
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The Sscretary, Ministry nf-Personnal‘,P%d% and Pensions
Department of Personnel and Training, Neuioéhiﬁ _

L |
The Admiral Superintendent, Naval Backyar?; Visakhapatnamsi

The
One
One
One

Ons

Manager (Personnel), Naval Dockyard, ?isakhapataam%'
copy to Mri SYkishors, Advocate, CATY, Hydd -
copy to Mrid VilVinod Kumar, AddliCGSCY, CAT3, Hydd

copy to DURME(A), CATZ, wydi
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